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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:

AT HYDERABAD

GRIGINAL-APPLICATION-NO.601-0F-1997

DATE- OF -QREER:-Sth-May, -1997

ﬁ“?mL“\k
S ainal 4y
- PN - % &,
BETWEEN: O %,

T.CHENCHAIAH SR . APPLICANT
AND

1. The General Manager, R,
South Central Raiwlay, Secunderabad,

2. The Dy.Chief Mechanical Engineer,
Carriage Repair Shop, Sattepally Post, .
Tirupathi. .. RESPONDENTS

COUNSEL FOR THE APPLICANT: Mr.K.SUDHAKAR REDDY

COUNSEL FOR THE RESPONDENTS:Mr.V.RAJESWARA RAO, Addl.CGSC

CORAM:
HON'BLE SHRI R.RANGARAJAN, MEMBER (ADMN.)

ORDPER !

'ORAL ORDER (PER HON‘BLE SHRI R.RANGARAJAN, MEMBER (ADMN.)

Heard.Mr.K.Sudhakar Reddy, learned counsel for the

~applicant and Mr.V.Rajeswara Rao, learned standing counsel

for the respondents.

2. The applicant is the son of a lapd loser for the

purpose of construction of Carriage Repair Shop at

Sattipalle in Tirupati. Tt is stated that%the land to the

extent of 6.32 acres in Survey Kos.870-B/1A and 871-2

belonging to his father, was acquired for@ the purpose of

construction of the said <Carriage Repair Shop. The

certifiate issued by the RDO, Tirupathi in regard to
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GM 3C Railway, Secundocrabad. '
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T8 HON'BLT

1. Whether Reporters ~f incal papera may he -
- allewed ti. gee the‘Judgement?

2. To be r forreg 50 the Reperter o n oD

3. Whether their Lordships wish to see the
fair Cpy of the Judgement »

4. vhether the Judgement is tq be cirsulateq
't the other sSenches -

TUSC-MINE DULIVE D 5y og s, sheg . Rajendra Prasad, M(a)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH

0.A,1490/97 ~ Date of decision: 12-3-1998
Between:
T. Chenchaiah . .Applicant

A'ND

1. General Manager,
South Central Railway,

" Rail Nilayam,
Secunderabad.

2., Dy. Chief Mechanical Engineer,
Carriage Repair Shop,
South Central Railway,
Settipalli{Post), :
Chittoor(Dist). .. Respondents

Counsel for the applicant : Mr. K. Sudhakar Reddy

Counsel for the respondents:Mr. Siva Reddy

Coram:

Hon'ble Shri H. Rajendra Prasad, Member(A)
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(Per Hon'ble Shri H. Rajendra Prasad, Member({(A)

A land measuring 6.32 acres situated in
" Survey Nos.870-B/1lA and 871-2 belonging to the
applicant's father was acquired in connection with
the setting wup of Carriage Repair Shop 1in
Settipalle village. The grievance of the applicant
is that even after so many years no Jjob has been
offered to any eligible member of the land-losing
household. He is a candidate for such a post. The
applicant had earlier filed an 0.A (601/97) which
was disposed of by this Tribunal on 9-5-1997
asking the applicant to submit a representation,
if so advised, to the concerned authorities and
the latter were directed to decide the issue
expeditiously in accordance with law whenever such
representation was received. Pursuant to this the
case was further examined by the respondents who
have conveyed to the applicant that he is overaged
and therefore ineligible for appointment even
under the relaxation available to persons of OBC
community. .

2. The  applicant <challenges +the above
decision on the ground that, firstly, he was not
responisble for the inordinate delay that had
occurred in processing the case and offering him a
suitable appointment, a ‘delay which 1led to his
becoming overaged for any Jjob, and secondly, in
similar circumstances, one Mogilappa, (who also
belonged to OBC and whose date of birth was
4-8-1953) was appointed as temporary Khalasi in
Mechanical department of the repair shop without
any objection raised about his age.

3. ' The respondents have not preferred to
file any counter affidavit although a notice was

duly issued to them in November,1997.

4. It is seen that the applicant has been a
efandidate for appointment wunder the land-losers
quota for a considerably long time now . The delay
in taking the final decision, whatever the reason,
cannot operate adversely to his legitimate claim,
if he 1is otherwise eligible, for a job.
Furthermore, my attention has been drawn to an
order passed on 27-1-1998 in 0A 1499/97 (Mekala
Chinna Chengaiah vs. GM SC Railway). The OA was
disposed of by an observation that the impugned

% .. 3/-
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rejection order in the case of the applicant in
the said OA (Mekala Chinna Chengaiah) had been

passed by the Deputy Chief Mechanical Engineer,
Carriage Repair Shop, who may not have been
competent to relax the age restrictions. It was

directed that the case of that applicant should be
put up to an authority who was competent and
empowered to grant the relaxation, if permissible,
and that a final decision thereafter was asked to
conveyed to the applicant therein. It WwlAs also

directed that, while considering the case of the

applicant in the OA; i.e., Mekala Chinna Chengaiah,
the age relaxation granted to Mogilappa (who
incidentally was a party in OA 864/95) might also
be taken note of before a final decision was
taken.

5. The facts of the present case are
similar to the said OA 1499/97. The age relaxation
which muy haSe been given to Mogilappa. (whose
date of birth is 4-8-1953) would also have to be
made available to the present applicant who was
born nearly six years later than the said
Mogilappa and his case will have to be considered
for a suitable Jjob under the relevant scheme,
provided the applicant does not have any other
disability. A final decision in this regard shall
be taken and conveyed to the present applicant
within three months from the date of receipt of a
copy of this order.

6. Thus the OA is disposed of.
— ok
__,_.—-‘
(H. RAJE A PRASAD)

Member(A)

) ‘ i2 MAR 98
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O.A. 1490/97,

To

1. The General Manager, SC Rly
Railnilayam, Secunderabad.

2. The Deputy Chief Mechanical Engineer,

Carriage Repair Shop, SC Rly,
Settipalli Fost, Chittoor Dist.

3. Cne
4, Cne
-5+ Cne
6. One
7. Cne

pPVine

copy to Mr.K.hudhakar Reddy, AdvoOcate, CAT.Hyd.
copy to Mr,K,siva Reddy, Rdws SC for Rlys, CAT.Hyd,.
copy to HHRP,M.(A) CAT.Hyd.

copy toc DR(A) CAT;I-Iyd.

sSpare Ccopy.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD ’

241/2000 in CA 1490/1997

T LY v s ST IR N0 W mY skt o Dot S S . v S S g B e

DATE OF ORDER 3 12,6, 2000

|
.Between 2= ;

T.Chenchaiah

e e dADpplicant
And j
1. Shri N.C.sinha,
General Manager, 5C Rlys,
Rail Nilayam, Sec'bad.

2. Shri

Dy.Chief Mechanlcal Engineer,
Carriage Repair Shop, ‘
sC Rlys, Tirupathi, 7 H

«seRespondents

L

Counsel for the Applicant s shri K,suc¢hakar Reddy

1
Counsel for the Respondents : shri K,3iva Reddy, 5C for Rlys

CONAM:

THE HON'BLE JUSTICE SHRI D,H.NASIR : RICE-CHAIRMAN

. | -
THE HON'BLE SHRI R.RANGARAJAN s MEMBER (A)

(Order per Hon'ble Shri R.Rangarajan, Member (A) Y

Heard Sri K auohakar Reddy, learned counjel for the a
and Sri ¥,3iva Reddy, learned standing counsel for the Respondents,
l
2. This MA is filed praying for implementing the order passed

in OA 1490/97. The applicant should be informed of the implementae

tion of the judgement within a periocd of one week from today.

MA
disposed of. No costs. |
{R.RANGARAJAN) (D,H,NASIR)
Metber {A) Vice=Chairman
Dated:12th June, 2000,
Dictated in Qpen Court. f

avl/

ppllcant‘
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I THE CENTRAL ADMINISTRATIVE TRIBUMAL $ HYDERABAD SENCH tHYDERABAD. |

MA.B855/2001

in
0A. 1480/97

Botueen: Dated:26.2.2002
T.Chenchaiah .« ApDlicant
" And

1. The General Manager,
South Central Raillway,
Rail Nilayam, Secunderabad.

2. The Dy.Chief Mechanical £ngineer,
CRS, SC Railuays settipalli {(Post},

thittoor (Yist. .. Respondents

LE ]

Counssl for the Applicant Mr .« KeSudhakar Reddy

-

Counsegl for the Resgpondents Mr.N.ResDevaraj, 3C Rlys

CORAM:

THE HON'BLE MR.M.YU.HATARAJAN ¢ MEMBER (ADIMN.)

#* #* %

THE TRIBUNAL FMADE THE FOLLOWJING ORDER:

This MA is filed seeking implemgntation of tha order passed
by this Tribumal in DA 1490/97 on 12.3.98. It is seen that in Mxa
MA.241/2000 on 12.6.00 the Respondents had been directed to inform
the applicant Sri P,Chgnchaiah regarding implementation of the
judgement within a period of one week from then.

Learned counsel for the applicant submits that neither the
judgement has been implemented nor the applicant has been informed
as per the directions contaired in the order dated 12.6.2000.

The present implementation petition (MA.855/01) has been
filed on 3.11.01 and since then it is getting adjourned at the
request of counsel for the Respondents,

In the circumstances, MA 855/01 allowed.’

As the counsael for the Respondent is not present, list the
on 5.,3.2002.

(P.5A51 KUMAR)
DY.REGISTRAR (ADMH.)
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- - MA 835/01 |

DRAFT o~
This MA 1is filed seeking implementation of the ordeq

passed by this Tribunal in 0A 1480/97 on 12.3.88. It is see#

that in MA 241/2000 on 12.6.00 the Respondents had been directeq

to inform the applicant Sri P.Chanchaiah regarding implementatio%

|
|

of the judgement within a period of one week from then.

A Learned counsel for the applicant submits tha&

neither the judgement has been implemented nor the applicant ha$

directions contained in the orde%

been informed as per the

dt.12.6,2000.

|
3. The present implementation petition (MA 855/01) ha%

]
. been filed on 3.11.01 and since then it is getting adjourned a#
the request of counsel for the Respondents. J

|

4, In the circumstances, MA 825/01 allowved, |

3, As  the counsel for the Respondents is not present

list this case on ‘S"‘%'"QKP”V% R . (
|

/

{HMVN)

M{A)

avl. |




{Per Hon'ble Shri H. Rajendra Prasad, Member(a)

A land measuring 6.32 acres situated in
Survey Nos.870-B/1A and 871-2 belonging to the
applicant's father was acquired in connection with
the setting up of Carriage Repair Shop in
Settipalle village. The grievance of the applicant
is that even after so many years no job has been
roffered to any eligible member of the land-losing
household. He is a candidate for such a post. The
applicant had earlier filed an 0.A (601/97) which
was disposed of by this Tribunal on 9-5-1997
asking the applicant to submit a representation,
if so advised, to the concerned authorities and
the latter were directed to decide the issue
expeditiously in accordance with law whenever such
representation was received. Pursuant to this the
case was further examined by the respondents who
have conveyed to the applicant that he is overaged
and therefore ineligible for appointment even
under the relaxation available to persons of OBC
community. i

2. The applicant challenges the above
decision on the ground that, firstly, he was not

responisble for the inordinate delay that had
occurred in processing the case and offering him a
suitable appointment, a ‘'delay which led to his
becoming overaged for any job, and secondly, in
similar circumstances, one Mogilappa, (who also
belonged to OBC and whose date of birth was
4-8-1953) was appointed as temporary Khalasi in
Mechanical department of the repair shop without
any objection raised about his age.

3. The respondents have not preferred to
file any counter affidavit although a notice was

duly issued to them in November,1997.

4, It is seen that the applicant has been a
. tdndidate for appointment under the land-losers
quota for a considerably long time now . The delay
in taking the final decision, whatever the reason,
cannot operate adversely to his legitimate claim,
if he is otherwise eligible, for a job.
Furthermore, my attention has been drawn to an
order passed on 27-1-1998 in OA 1499/97 (Mekala
Chinna Chengaiah vs. GM SC Railway).. The OA was
disposed of by an observation that the impugned

Qr/“\, ..3/-
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH

0.A.1490/97 Date of decision: 12-3-1998

Between:

| ) ‘{?
/&
T. Chenchaiah k- . .Applicant
5%
. Y
! Db
AND 85

1. general Manager,
South Central Railway,
Rail Nilayam,
Secunderabad.

2, Dy. Chief Mechanical Engineer,
Carriage Repair Shop,
South Central Railway,
Settipalli(Post),

Chittoor(Dist). i } .. Respondents

|

Counsel for the applicant : Mr. K. Sudhakar Reddy

Counsel for the respondents:Mr. Siva Reddy

|
Coram:
i

Hon'ble Shri H. Rajendra Prasad,;Member(A)

: ...2/-




rejectlon order in the case of the applicant in
the said OA (Mekala Chinna Chengalah) had been
passed by the Deputy Chief Mechanical Engineer,
Carriage Repair Shop, who may not have been
competent to relax the age restrictions. It was

directed that the case of that applicant should be

put up to an authority who was
empowered to grant the relaxation,

‘competent and
if permissible,

and that a final decision thereafter was asked to
conveyed to the applicant therein% It wds also
directed that, while considering the case of the
applicant in the OA, i.e., Mekala Chinna Chengaiah,
the age relaxation granted to Mogllappa (who
1n01dentally was a party in OA 864/95) might also
be taken note of before a flnal| decision was
taken. |

5. i The facts of the presént case are
similar to the said OA 1499/97. The ége relaxation
which has' been given to Mogilappa {whose

date of birth is 4-8-1953) would also have to be
made available to the present applicant who was
born nearly six vyears later than' the said
Mogilappa and his case will have to 'be considered
for a suitable job under the relevant scheme,
provided, the applicant does not hdve' any other
disability. A final decision in this regard shall
be taken and conveyed to the presént applicant
within three months from the date of receipt of a
copy of this order.

. *|
6. " Thus the OA is disposed of. l
|

gmfur ofy
CERTIFIED TO BE TRUE COPY

Czqrtwy afumrhﬁﬂ e )

Court Officer/Dy, Registrar-
g wmaas abrw
Central Administ ative Tribunal
grvrity FAIATIE |
HYDERABAD BENCH |




CONAM:

IN THE CENTRAL ADMINISTRATIVE TRIPUNAL : HYDERABAD BENCH
AT HYDERADAD

A W AR (S A T T P S S SOV e e wur Y R S S 6 T

DATE OF ORDER ¢ 12,6,2000

T S WS S B e shas ok Al S T ST GU S Sy U S Wk S SN SR A T S

Between -

T.Chenchaiah

ssdADDlicant

And
1, shri K.C.Sinha,
General Manager, =C Rlys,
Rail Nilavam, Sec'bad.
2. Shri
Dy.Chief Hechanical Engineer,

Carriage Repair Sshop,
SC Rlys, Tirupathi,

sseRespondents

Counsel for the Applicant s shri K,sudhakar Reddy

Counsel for the Respondents : shri K,siva Reddy, 3¢ for Rlys

THE HON'BLZ JUSTICE SHRI D,H,NASIR : YICE~CHAIRMAN
THE HON'BLE SHRI R,RANGARASAN ] MEMBER  (A)

(Order per Hon'ble Shri R,Rangarajan, lHember (A) ),

Heard Sri K,3udhakar Reddy, learned counsel for the appliceznt
and 3ri ¥,siva Reddy, learned standing counsel for the Respondents,
2. This MA is filed praying for implementing the order passed
in OA 1490/97, The applicant should be informed of the implementa-

tion of the judgement within a period of one aeek r i
r ks mf'éﬁ't nfaom today, MA

CERTIFIED TRUE COPY
2 r‘*o*rmﬂ Al o~
CASE L i LOg )Lg%oh}

I':f B 1 .

oini 18k Seac \
S (o

SORY L 2Y ON !bﬁ’gﬁﬁ()

disposed of., No costs,

©oomaetretive Tribung !
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v FORM 111 (SEE RULE &%3))

"IN THE CENTRAL ADMINLISTRATIVE TRIBUNAL: HYDERABAD BENCH
AT: HYDERABAD

€ e—
M.A. NO: OV oF 2001
LN

0.A. No.1490 OF 1997
BETWEEN:

1. Chenchaiah, S/o. Bodaiah alias Munnaiah,
Age: years, Settipalli Post,

rrramareddy Palayam Village,

Tirupati-517 506, ‘e APPLICANY

AND

1.- The General Manager,
SC Hailway, Rail Nilayam, Secunderabad.

2. The Dy. Chief Mechanical Engineer,
CRS, SC Railway, Settipalli (Post), :
Chittoor (Dist.). ‘ e RESPONDENTS

PROC ULES

For the reasons stated in the acéompanying affidavit,
it ‘is respectfully prayed that the Hon'ble ﬁribunal may be
pleased to direct the respondents to implement tﬁe orders of this
Hon'ble Iribunal dated 12.3.1998 in 0A/1490/97;fin the interest
of justice, énd be pleased to pass such other and further order

or orders as theAﬂon’ble-Tribunal may deem fit and proper in the

circumstances of the case. ;;/f7

Hyderabad. ,
Dt.3.11:.2001 COUNSEL FOR THEVAPPLICANT

T a1




: PAGE NO. 7

FORM 111 (SEE RULE 8(3))
1N THE CENTHAL ADMINISTRATIVE TRIBUNAL: HYDhRABAD BENCH
Al: HYDERABAD

oA NO: &% Tor zoot

- iN
O.A. No. 1490 OF 2001

BETWEEN:
1. Chenchaiah . APPLICANT
A N D .

‘The General Manager, SC Railway, :
Sec'bad and another. . RESPONDENTS

A ¥ ¥ 3 oD A N L 1

i, . Chenchaiah, S/0. Bodaish alias Munnaiah,

Settipalli Post, Erramareddy Palayam Village, lirupati~517 506,

do hereby solemnly and sincerely affirm and state " on oath as

follows:

1. that | am the deponent herein and therefore ‘well

acquainted with the facts of the case.

2. 1t iz submitted that the applicant herein is one of the
family members whose lands were acquired by ‘the raililways . for
establishment of Carriagé Repair Shop at Yirupatj. Railiway
Authorities offered job for each'family of the land losers.
Applicant Dbeing one of the family members of the land iosefs,
applied fOrfthe‘Group—D post, but the respondent authorities did
not take any action for appointing fhe applicant. Thereafter the
applicant herein filed OA No.1490/97 and this ‘Hon'ble 'iribunal
digposed of the OA No. 1490/1997 on 12-3~-1998 as fdllows:-
"5, The ftacts of the present‘case are similar to Vtﬁe
said OA 1499/97. The age relaxation which has_ ﬁeen
given to Mogilappa {(whose date of birth |is 4~8-1953)
would also have to be madé available to the present

applicant who was born nearly six years,later than the

said Mogilappa and his case will have to be considered

-~



T ————— — =n

for a suitable job under the relevant scheme, provided
:PAGE NO. 8

the applicant does not have any other disability. A
ffﬁal decision in this regard lshali be taken and
conveyed to the present applicant within three months
from the date of receipt of a copy of this order.”
3. it is further submitted even though this Hon'ble
Tribunal disposed off the above (A long back but the respéndent
authorities did not issue any appointment order to the applicant
herein till today. Applicant herein approached the respondent
authorities several times and requested orally to provide him job
on par with other land losers but the railway authorities did not
issue appointment orders to the applicant. Applicant heréin and
his family members are suffering having lost the land to the
railway authorities. if the ratilay authorizeé*offer job to the
applicant, applicant herein will be in a position to look after
his family members. Applicant herein suffering financially for
not having any other lively-hood except the cultivable land which

’

was handed over to the railways.

it is, therefore, it is respectfully prayed that the
Hon'ble Iribunal may be pleased to direct the respondents fto
implement the orders of this Hon'ble Tribunal dated 12.3.1998 in
0A/14Y90/97, in the interest of justice, and be pleased to pass

such other and further order or orders as the Hon'ble TribunaiI

may deem fit and proper in the circumstances of the case.

Sworn and signed on this
3rd day of November, 2001
at Hyderabad. p E P O N & N T

BEFORE ME

ADVOCATE.

:PAGE NO. 9




J . {(Per Hon'ble Shri K. Rajendra Prasad, Member(A)

b A land:measuring 6.32 acres situated in
f o Survey Nos.870-B/1A and 871l-2 belonging to the
b applicant's father was acquired in connectioh with
.i ' the setting 'up. of Carriage Repalr Shop in
: ' Settipalle village. The grievance of the applicant
is that even after s0 many years no Jjob has been
offered to any eligible member of the land-losing
household. He is a candidate for such a post. The
applicant had earlier filed an O.A (601/97) which
was disposed of %y this Tribunal on 9-5-1997
asking the applicant to submit a representation, l

if so advised, to the concerned authorities and '

the latter were directed to decide the issue

i expeditiously in accordance with law whenever such

I representation was received. Pursuant to this the

; case was further examined by the respondents who

/ 1 - have conveyed to the applicant that he is overaged

and therefore ineligible for appointment even i
- under the relaxation available to persons of OBC

1 community. ‘ "

———

! 2. The . app.icant challenges the above
. decision on the ¢grnund that, firstly, he was not
ces b responisble 'for the inordinate delay that had
' occurred in proceading the case and offering him a
| suitable appointtht, a delay which led to his

' i becoming overaged d{or any jcb, and secondly, in
P ! - similar circumstances, one' Mogilappa, (who also

: :
F: ? - belonged to OBC and whose date  of birth was
: @1-| ! C 4-8~1953) was appointed as temporary Khalasi in
i i Mechanical department of the repair shop without i
' A any cbjection raised about his age. '.“/
i ! : 1 ; . ) . \",‘
; | m
b 3. The respondents have not preferred to

file any counter affidavit although a notice was
_duly issued to them in November,1997.°

% \ '

4. . It is seen that the applicant has been a
téndidate for appointment under the land-losers
' o quota for a considerably long time now . The delay
4 . .. . in taking the final decision, whatever the reason,

A © cannot operate adversely to his legitimate claim,
; _E_ if bhe 1is otherwise eligible, for a job.
i ST Furthermore, my a&attention has been drawn to an
ey order pdassed on 27-1-1998 in OA '1499/97 (Mekala
o Chinna Chengaiah vs. GM SC Railway). The OA was
disposed of by an observation that the impugned
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH

0.A.1490/97 Date of decision: 12-3-1998
‘B t . ' '\?}'\- ;‘DWNIS \':
etween? ) 7 3
J;‘r}, g;k ? vy
fe ){,:1 X 44
T. Chenchaiah "o i :ﬁ;%‘ . Applicant
' . f')"-\ -
, ."w» L e l\\’.\'
AND - y

1. General Manager,
South Central Railway,
Rail Nilayam,
Secunderabad.

2. Dy. Chief Mechanical Engineer,
Carriage Repair Shop,
South Central Railway,
Settipalli(Post),
Chittoor(Dist).
|

.. Resgpondents

Counsel for the applicant : Mr. K. Sudhakar Reddy

Counsel for the respondents:Mr. Siva Reddy

Coramt

Hon'ble Shri H. Rajendra Prasad, Member(A)
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rejection order in the case of the applicant in
the said OMA {Mekala Chinna Chengaiah) had been

passed by the Deputy Chief Mechanical Engineer,
Carriage Repalr Shop, who may not have been
competent to relax the age restrictions. It was
directed that the case of that applicant should be
put up to an authority who was competent and
empowered to grant: the relaxation, if permissible,
and that a final decision therecafter was asked to
conveyed to the applicant therein., It uwlds also
directed that, while considering the case of the
applicant in the OA, i.c., Mekala Chinna Chengaiah,
the age relaxation granted to Mogilappa (who
incidentally was a party in OA B64/95) might also
be taken note of before a final Jdecision was
taken.

5. The facts of the present case are
similar to the said OA 1499/97. The age relaxation
which has - been given to Mogilappa (whose

date of birth is 4-8-1953) would also have to be
made available to the present applicant who was
born nearly six years later than the said
Mogilappa and his case will have to be considered
for a suitable 40b under the relevant scheme,
provided the appli~ant does not have any other
disability. A fina' decision in this regard shall
be taken and conviyed to the present applicant
within three months from the date of receipt of a
copy of this order.

6. Thus the OA is disposed of. /

smir wfy
CERTIFIED TO BE TRUE COPY

7T N,

sarrrn mhewr N iae wfeere (Faifas)
Court Officer/Oy, Registrar
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M.A. NO. OF 2001
0.A. NO: 14490 OF 28ttt
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I. Chenchaiah |..  APPLICANY
A N D

The GM, SCR,[SecEEbad and another
- i F B DENTS

i
bogy
o I
g) ‘. N\ %
— PETITION:

PETITION FILED UNDER RULE 2 £63)
OF CAT (PROC.) RULES, 1987.

R

: i
FILED FOR: APPLICANY

. |
FILED ON: 3.11. 2001

FILED BY:
K. SUDHAKAH HEDDY,

ADVOCATE, HABSLQUDA,
HYDERABAD.

COUNSEL FOR THE A
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MA 855/01 in. OA 1490/97

tatlon of the order passed by this
Tribunal in OA.1490/97 on 12.3.98.
It is Seen,that in MAT241/2000 on
13.6.00 the Respcndents had been
directed to inform the applicant

A

sri P‘Chanchaiah regarding implemen-
tation of- the judgement within a
perlod of one week from then,

2. Learned counsel for the applicant
submits -that neither. the judgement
has been implemented nor the. appli-
cant has been informed as per the
directions contained in the order
dt.12.6.2000.

3. The present implementation
petition (MA 855/01) has been filed
. on 3,11,01 and since then'it is
' _getting adjourned at the request of
counsel for the Respondents.
T

)

f

-~

4.1 In the circumetances, MA 855/01
allowed

5, As the counsel for the Respondent
e ; :

is not present, list thé case on
5.3.02, '
(gMvN)
" M(A)
avl, .
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SEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL

HYDERABAD BENCH 13 AT HYDERABAD

Ma Mo, 2N oF zoco

N

Of NO. 1490 OF 1997

BETWEEN:

T.Chenchaiab,

870 Badaialy,

aged about 37 yEATS,
K/ Settipalli,
Tirupathi,

Dhittoor  Disbrich.

-

s S AFPLICANT (87

i

AN S

1. Shri N.C.S3inha;
Bengral Manager, |
South Dentral Hallway.

Hadl Milavaw
Secunderabad.

" F ik YR -
e »‘-';i' L T

Deputy Chief Mechanioal Engiﬁaergi
Carriage Repair Shop. |
South Central Ralilway, .
Tirupathi. v v« RESPOMDEBMT (3553

i
FISCELL ANEQUS AFFLICATION FILED LINDER
RULE @ (2) OF AT, FROC,RULES

Frose The FRASINS s hateud in Lhe
accompanying affidavit, it ois prayved that the Mo T bhle
Tribunal may be pleased o dirgct  Lhe pospondent

‘
authorities herein to implment the EudQMEﬁt oaf this
Hmﬂ’blﬁ‘ Teibunal  in Of  1490/97 dated PR

ferthwith  and  be  pleased to pass such  other  and

furthar order oF orders as may be deesmasd  fit 0 and
nroper irn bthe circunstances of the case.

Hyderabad

Dated: 9.2.2K COUNREEL FOR

¥

Lo meca



& sanden t

Tribunal seeking & direction to

authorities to consider my case for  appointment  as
Group-D  under the Land Displaced Pereons gueta ang
this HMon'ble Tribunal disposed of the above 0A with a
direction to the respordent authoritiss to  consider
my case against Group-D poet  but bhersafter t e
respondent  authoritises rejected my alaim prn hhe
ground that 1 was overaged. Then i tiled the nrasent

i WNo. 14907597 and challengad the impugned action  of

the respondent avthorities. This Hon'ble Tribunal was

pleased to  dispose of the above 0/ on 13 H.WE as

follows:y

"The fa

m

~te of Lhe present Case Ara imilar
to  the said o/ 1499/%7. The age relaxation
which haz  besn given o Mogilapps (whoss
date of birth ig 4.8.33) would also have  to
he  made availabe to the prasent applicant
who was born nearly six years later than the
maid Mogippa and his case will have to  Dba

o wnder  Lhe

considered For & suitable
ralevant scheme, provided ohe applicant does

naot  hawve any other disaability. A final

cizion  in this regard shall be taken

conveyved . to  the grssent applicant  within

threme  months  from bthe date of receipt  of

acopy of hhis order.




{

. It is further submittsd

o the above 04, bhe appl;

herein app

that after  disposal
1

achad  the

respondent anthorities by submitiing representation

Eo consider hism for appointment

a e

I
But  the respondent authorities did nrot o take  any

action L1l today. They ars maintalning sildnos  oves

the matter without any proper reasons whatsosver,

1
Tt de, therefore, praved that the Hon'ble

Tribunal may be pleased to dirsct  the respondent

authorities herein to implement {

che Judgment of bhis

Hon ' bhile Tribunal in 064 1490/97 clated 132398

forthuwith angd e pleased bo pass

orders  as  omay bs  desmped i

carcumstancgs of

Sworn and sigrned on this the
Rth day of February, 2000
at Hyd=arabad.

Betore

1
s mth%rjmrﬂer o

and  propec in the

Li
B RERLLRLT

?mpmnent

v

]

e SAhvncate  Hyderabad
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(Per Hon'ble Shri H. Rajendra Prasad, Membe:{R)

+

\ .
A land measuring 6.32 acres situated in

Survey Nos.870-B/1A and 871-2 belonging to the

applicant's father was acguired 1Iin connectibn with

the setting wup of Carriage Repair Shop in

‘Settipalle village. The grievance of the ap@licant

is that evén after-so many years nc jjeb has been
offered to any elicible member of the land~loging
household. He is a candidate for such a post. The
applicant had earlier filed an O.A (601/97) which
was dispoéed of by this Tribunal on $-5-1997
asking- the applicant to submit a represeﬁtation,
if so advised, to the concerned avthorities and
the latter were directed to decide the isgue
expeditiously in accordance with law whenever such
representation was received. Pursuant 5 this the
case was further examined by the res _.adents who
have conveyed to the applicant that he is éveraged
and therefore ineligible for appointmeqt even
under the relaxation available to perscns of OBC
community. :

2. - The appiicant challenges thel above

" decision on the ground that, firstly, he was not

responisble for the inordinate delay tﬁat had
occurred in processing the case and offériﬂg him a
suitable appointme . .c, - a delay which led to his
becoming overaged ior any job, and gecondly, in
similar circumstances, one Mogilappa, {(who alsc

‘belonged to OBC and whose date of bitth was

4-8-1953) was appointed as temporary Xhalasi in
Mechanical department of the repair shop without
any objection raised about his age.

3., The respondents have not pr@fe%xed Lo

file any counter affidavit although a notice was
duly issued to them in November, 1597, |

}
4.0 It is seen that the applican: ha$ been a
téndidate for appointment under the land-losers
queta for a considerably long time now . T?e delay
in takinq the final decision, wvhatever the reason,
cannot operate adversely to his legitimate claim,
if he is otherwise eligible, for a job.
Furthermore, my attention has been drawn to an
order passed on 27-1-1998 in on 1499/97 - (Mekala
Chinna Chengaiah vs. GM SC Railway). The‘OA vas
disposed of by an observation that the %unugned
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH
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0.A.1490/97 Date of decision: 12-3-1998
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e Wy 20
T. Chenchaiah 8 “ymﬁ',ﬁdfﬁ . Applicant
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1. General Manager,
South Central Railway,
Rail Nilayam,
Secunderabad. -
2. Dy. Chief Mechanical Engineer, S

Carriage Repair Shop,
South Central Rallway,
Settipalli(Post),

_Chittaor(nist). s Respondents

Counsel for the applicant : Mr. K. Sudhakar Reddy

Counsel for the respondents:Mr. Siva Reddy

Coram:

Hon'ble Shri H. Rajendra Prasad, Member(A)




rejection order in the case of the applicant in

the said OA (Mekala Chinna Chengaiah) had been
passed by the Deputy: Chief' Mechanical lngineer,
Carriage Repair Shop, who may not: have bheen
competent to relax the age restrictions. It was

directed that the case of that applicant should he
put up to aunthoriky competent and
empowered  to granl the relaxation, if permissible,
and that a Linal Jdecision thercafter Maﬂ asked to
conveyed  to  the therein. ! It wés
directed that, while considering the, case of the
applicant in the ¢CaA, i.e., Mckala Chiﬁna Chengaialh,
the age relaxation to Mogilappa (who
incidentally was a party in OA 864/95) might also
be taken note of before a final decision was
taken. ' '

an who was

applicant also

granted

5. The facts of the present case are
similar to the said OA 1499/97. The age relaxation
which has® been given to Mogilappa {whose
date of birth is 4-8-1953) would also have to be
made available to the present applicant who was

born nearly six vears 1later than . the said
Mogilappa and his case will have to be considered
for a s=suitable july under the relevant scheme,

provided. :the applhcant does not’® have any other
disability. A fina’ decision in this regard shall
be taken and conv:yed to the present applicant
within three months from the date of receipt of a
copy of this order,.

6. - Thus the OA is disposed of .. /

- amfwr afg
CERTIFIED TO BE TRUE CGPY .
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Court Officer/Dy, Registrar
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Form No.8

RO (See Rule 29) | .
» S  BY RPAD
CENTRAL ADMINISTRATIVE TRIBUNAL : HYDEﬁABAD BENCH AT HYDERABAD

Ist Flobr, HACA. Bhavan, Opp: Public Garden, Hyderabad-500 004. A.P.
ORIGINAL A‘PPLICATIQN NO. 1490. OF 199 "

Applicant (s) . VIS, Respondent (s) |

T.Chenchaiah, . The G.M., S.C.Rlys, Sec'bad.&another,
Represented by Represented by
Advocate Shri: K,Sudhakar Reddy. . Advocate SPi : K,Siva Reddy,

sC for Rlys,
li

To

"Ahe General Manager, South Central Rnilway, mxxmnxm

Rail Nilayam, Secunderabad,

2, The Dy.Chief Mechanical Engineer, Carriege Repair Shop.
South Céntral Railway EMRX settipally, (Post) Chittoor. Dist.

Whereas an application filed by the above named applicant under Section 19.0of the Administrative Tribunals Act,
1985, as in the copy annexed hereunto has been registered and upon preliminary hearing the Tribunal has directed

that you should be given an opportunity to show cause why the:application should not be admitted.

F

Notice is hereby given to you to appear in this Bench of the Tribuﬁal inipers.on or through a Legal Practitione
Presenting Officer in this matter at 10-30 A.M. of the ............ Twenty. Third,............ day o
SUOPPIRRRRRRRNS . o111 -3 <P , 199.. 7. to show cause, why the application -sheulehnot be

admitted. If you fail to appear, the application will be heard and decided in your absence. -

Given under my hand and the seal of this Tribunal, this the ....... Seventesnth,. ... .. day o
...................................... November,.............. 1997.... |

iy o

// BY ORDER OF THE TRiBONACT"™ o ﬂ;‘;‘m
mﬂ' HS\'TG

Ceatmal Admims@l a Tribunat
#gor (DESPATCH

2 6 NOV 1997 -

gpmﬁ rgradYs
HYDBRABAD BENCHN ] R
. " FOR REGISTRAR.

Date :
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't High-Court of Andhra Pradesh
- at Hyderabad
R APPELLATE SIDE

£ DISTRICT

=TI

R ~ \ . i .
. g . o0 , fal !
We v, oo 00
""" b s ‘,% o VAKALAT
: - IN
3 l MR
Q/A _ No. - of193>
| AGAINSTT
No. - © of199
APPELLANT
Advocate for  PETITIONER
\ : : RESPONDENT
: K. SUDHAKAR REDDY
B.Sc., LL.B.,
HIGH COURT OF A.P.
ADVGCATE
- |I
APPELLANT
Advocate for  PETITIONER .
. Y : RESPONDENT
) . o .
.
Address for service : Phone : 551455
Residence : H.No. 2-2-1132/5, Opp. SBI,

New Nallakunta, Hyderabad.
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* In the High-Ceurt of Judicature, Andhra Pradesh
- at Hyderabad

APPELLATE SIDE

: (94» ,,a“.No. kAo of1?

o2 AGAINST
No. of 193 onthe filej of the court of
. 1 C ‘ i
< !

f h C/MLM ' Appetiant
' : Petitioner

VERSUS -
(7‘ T—T . &7(__ : . Respondent
' ' Appellant
r— , -
O"’\D On—E Wt Petitioner
Respondent

I

/We
In the above Appeal /Petition do hereby appoint and retain

K. SUDHAKAR REDDY

B.Sc., LL.B.,

Advocate/s of the High Court to appear for Me/Us in the above Appeal/Petition and to conduct and
prosecute {or defend).the same and alt proceedings that may be taken in respect of any application connected
with the same or any decree or order passed therein, including applications for return of documents or the receipt
of any money that may be payable to Me/Us in the said appeal/Petition and also to appear in all appeals, and
applications under clause XV of the Letters Patent and in applications for review and for have to appealto the
Suprems Court |

r

\
/{;
£ g8

(3? 2 FchNEB %

20 OCT 197 o)

ot
"‘fn is:Ta ;-:’»Q\
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[ certify that the contents of this Vakalatwere read outand explainedin
my presence to the executant, or executants who appeared perfectly to understand the same and made his, or
her or their signature or mark or marks in my presence.

Executed before me this 5 /z{)’ day of 0\/)\( 199

S






